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2740. (Transferred to 18th  March

1993)

BAMC’s Opposition to Ordinance regard-

ing Ayodhya
2741. CHOWDHRY HARI SINGH:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whe'her it is a fact that Babri Mas-
jid Movement Coordination Committee
made an announcement recemtly that the
acquisition of certain areas in Ayodhya
through Ordinance Trecently was totally
unaccepable to it and to the Muslim
commuuity in general;

(b) the steps proposed by Government
to meet this;

(c) whether it is a fact that they have
rejected the referemce to the Supreme
Court under Atticle 143(i) on a histori-
cal issue; and

(d) how does Government proposg 10
deal with the matter?

THE MINISTER OF HOME  AF-
FAIRS (SHRI S. B. CHAVAN): (a) ©
(d) The Babri Masjid Movement Co-
ordination Committee had rejected the
acquisition of land through the Ordi-
nance and the Presidential Reference to
the Supreme Court under article 143(1)
of the Constitution. The Government
have almounced tha; the acquired area
excluding the area on which the disputed
structure stood, would be made availa-
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ble to two Trusts, which would be set up
for the construction of a Ram Temple
and a3 Mosque respectively and for plan-
ned development of the area, In the
Presidentjal it has been
made clear that the Government propo-
ses [0 settle the Ram Janam
Babri Masjid dispute after obtajning
the opinion of the Supreme Court and
in terms of the said opinjon.

Reference

Bhoomj

Coutinving activities by banned organi-
sations in U.P,

?742. CHOWDHRY HARI SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Governmen(’s altentjon
has been drawn to a news report appear-
cd i the ‘Hindustan Times’ dated the
I3th January, 1993 stating that the ban
on RS.8, VH.P. in Uttar Pradesh is
an eye-wash and that their  activities
are continuing in a veiled form; and
(b) if so, wherher investigatjons are

being taken im Uttar Pradesh (o effec-
fively implement the ban on those or-

zanjsations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. M. SAYEED): (a) Yes, Sir.

(b) The State Government have been
requested to lake appropriate action.

ULFA plans te kill VIPs

2743, SHRI SUSHILKUMAR SAM-
BHAJIRACG SHINDE:
SHRIMATI VEENA VERMA:

SHRI MURLIDHAR CHAND-
RAKANT BHANDARE:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item which
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appeared in the Times of India dated
December 29, 1992 to the effect that the
United Liberation Front of ASOM had
formed 30 sujcide squadg
1990 and early 1991 to
political Ieaders,

between late
eliminate top
including the former
Prime Minister Late Shri Rajiv Gandhi;

(b) what effective Steps were taken to

tackle the menace; and
v

(c) what is the latest report aboug
«the existence or otherwise, their activi-
ties and plans of such suicide  squads;
and Government pians to liguidate and
eliminate them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI P.-M. SAYEED): (a) Yes, Sir,

(b) Securijty measures were tightened
to ensure safety and sccurity of political
leaders and police vigilance had  been
stepped up to neutralise the members of
the suicide squads.

(¢) The

activities of the  suicjde

squads are kept under constanig watch.

S,
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White-collar Crime in Delhi
2744. SHRI SUSHILKUMAR SAM-
BHAJIRAO SHINDE:

SHRIMATI VEENA VERMA:
SHRI MURLIDHAR CHAND-
RAKANT BHANDARE:

Will the Minister of HOME AF-

FAIRS be pleased to state:

ST

(a) whether Government’s attention

has been  drawn to the report in the

Times of India dated January 8, 1993,

capfioned ‘Battle against white colar-
crime’;

(b) if so, what are the details of the
number of cases detected the number of
persons  apprehended and the nature of
the white-collar crimes in Delhi booked
during 1992 and the comparative figures
for 1991 and 1992; and

(c) what steps were taken to tackle

the increasing (rends of white-collar
crimes and what further steps are com-

templated in this regard?

THE MINISTER OF STATE INTHE
MINISTRY OF HOME AFFAIRS
(SHR1 P. M. SAYEED): (a) Yes, Sir.

(b) The ¢:tails of the number of cases
of white collar crimes detected and the
number of persons arrested in Delhj dur-
ing the year 1992 and its corresponding
year 1991 j5 ag under:—

Year No. of No. of No. of No. of No. of persons against
cases cases  cases persons cases are whom
. detected  pcnding pending arrested pending  Cases
trial. ingvesti- trial pending
gation, investiga-
tion
1991 . . . . 69 8 138 108 30
1992 . . . . 82 74 293 16 277



